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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ORDER SHEET .-

Lo & O.A/MA/RA/CP NO. HES OF 2045 ; . s

Appllmtflmf-_w“: fﬂ«-wé;/ Respdts. ___Up. T Res~c2-' :

L ; Pl = I ¥
Advocate for Applicant/ E.I"IL_M_M"A Advocate for Respondent/ M_*..Q.é&/\ %M

seen from the order sheet that applicant is not
df}:v showing any interest in pursuing the O.A.
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Having regard to the same, I do not find any

Justification to adjourn the matter. Accordingly

O.A. stands dismissed for non-prosecution.
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Contd. On Sheet No.

Notes of the Registry Orders of the Tribunal Sheet No. /13
Rejeincline offpcanit fLd 19 03 2000
g,/ifz. Semee @7 ﬂﬁ&l‘“ﬁ: Hon’ble Mr. Ashok S. Karamadi. J.M
._'L".;fy A?’ e ﬂ/,ﬁé::p.u.{, There is no representation on behalf of the
| applicant even in the revised call. Learned
o e - counsel for the respondents is present. It is
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